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INTlIODl1C7'K>N 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present their Twenty-ninth Re-
port on Action taken by Government on the recommendations con-
tained, in their tj~teeJlth Report (Fifth Lok Sabha) on the Mln-
istIb' of Shipping' and . Transport (Transport Wing)-Reservations 
for, .and employment of, Scheduled Castes and SchedJ1led Tribes 
in selected Major Ports viz. :Sombay, Mormugao a~ 'C~h:bi on 
West Coast; and Madras, Visakhapatnam and Calcuttilon "Ea&t Co-
ast. ' 

2. The draft Report was considered and adopted by the Study 
Group VI on Action Taken Reports of the Committee at their sit-
ting held on the 29th July, 1974 and finally adopted by the Com-
mittee on the 8th August, 1974. 

3. The Report has been divided into following Chapters: 

I-Report 

II-Recommenationsl0bservations that have been accepted by 
Government. 

III-Recommendations I Observations which the Committee do 
not desire to pursue in view of the Government's replies. 

IV -Recommendiations I Observations 4n respect of which re-
plies of Government have not been accepted by the Com-
mittee. 

V-RecommendationslObservations in respect of which Gov-
\ ernment have not furnished replies. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Nineteenth Report of the Committee 
Is given in Appendix II. It would be observed therefrom that out 
of 35 recommendations made in the Report, 16 reconunendatioDJI 

(vii) 



(, iii) 

i.e. 46 per cent, have been accepted by Government; the Committee 
do not desire to pursue 11 recommendations, i.e. 31 per cent; and.. 
final replies are adited in respeCto f. eight recommendations, i.e_ 
23 per cent. 

·NEW Dam; 
Au~ 12, 1974. 
SraV4~ 21, 1896 (8). 

'. 

D. BASUMATARI, 

Chairman, 

Committee on the Welfare of 
Scheduled Cates and 

Scheduled Tribes~ 



CIIAPt'EB, I 

REPORT 

This Report of the Committee deals with action taken by Gov-
ernment on the recommeDdations contained in ~e Nineteenth Ra-
port (Fifth Lok Sabha) of the Committee on the Ministry of Ship-
ping and Transport (Transport Wing)-Reservations for, and emp-
loyment of, Scheduled Castes and Scheduled Tribes in selected 
Major Ports viz .• Bombay, Murmugao and Cochln on West Coast; 
and Madras, Visakhapatnam and Calcutta on East Coast. The 
Nineteenth Report was presented to both the Houses of Parliament 
on the 15th May, 1973 and the Ministry of Shipping and Transport 
(Transport Wing) were requested to furnish replies to the recom-

mendations containEd in the aforesaid Report within theree months 
of the date of presentation of that Report to the Houae of Parlia-
ment. The Committee regret to observe that even after a lapse of 
more than a year, the Ministry of Shipping and Transport have fur-
nished so far replies to 27 recommendations only out 35 recommenda-
tions contained in that Report and replies to eight recommendations 
are still standing. 

•• ~.. • ~ ". 1 •• '. • .... _ • 



QllMJlUiA 
RECOMMENDATIONS/OBSQVAfi.ONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 

The Committee are sUrprised to find that the, Bombay Port Trust 
is stiDfollawing the percentage of reservations, for Schedule-,; Castes 
and Scheduled Tribe .. which are based on the census figures of 1951.. 
Tbese' pe~entages ~ere revised upwards, namely, 15 per cent for 
S.cbeduled Castes and 7 and a half per cent for:Scheduled.Tribes by 
tIl!:! 'Ministry of Home Affairs Resolution No. 27/25168-Est. (SCT) 
dated the 2f)th March, 197(b Even though more than three Y'elirs 
have p~d since 'this upward revision in the percentages of reser-
vations for ,Scheduled Castes and Scheduled Tribes was made, the 
Bombay Port Trust has yet to adopt ~hese percentages. The Com-
~ftee recomrnelld that the Bombay Port Trust , .. h6uld imrhediately 
adopt ih~,~fors.aid, ~~creased percentages 9f reservations f6r 
Scheduled' Castes and- Scheduled Tribes. 

Reply of Government 

By their Resolution No. 1577 dated 15th December, 1972 the 
Board of Trustees for the Port of Bombay have adopted with effect 
from 1st January, 1973, the revised percentages laid down in the 

, Ministry of Home Affairs He.olution dated the 25th March, 1970, 
as follows: 

(a> 7 and a half per cent for Scheduled Tribes in the case of 
direct recruitment on an all-India basis, i. e. posts of 
officers (For Scheduled Castes the existing reservation of 
16-213 per cent remains undisturbed); 

(b) In the case of direct recruitment to Class III and Class 
IV posts normally attracting candidates from a locality 
or a region, 6 per cent for Scheduled Castes and 6 per 
cent for Scheduled Tribes, i. e. the percentages applicable 
to the State of l\Iaharashtra; 

(c) In the limited departmental competitive examination for 
DrGIDDtioD of 'S' scale Clerks to posts of 'A' seale Clerka. 
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15 per cent for Scheduled Castes and 7 and a half for 
Schedt¥E;\.i 'friba; 

(d) There are n()-,post. ftlled, by selection in Clase, m and' 
~~~, ' . ' 

[Miftistry of Shipping & ,tfransport O.M. No. 2i.PE(25)1'13, dated 
the J5th December, 1973]. 

Recommendation (SI. No.4, Para 1.21) 

The Com~ittee regret to find that although the orders regarding 
reservations for Scheduled Castes and Scheduled Tribes in the 
Monnugao port<'frust elme into 'fbrce~n the tit JUly, 1964, they 
could not be implemented till the 18th March, 1970, because of the 
delay in the issue of the Order specifying 'Scheduled Castes and 
Schedulecl Tribes' in the Union Territory of Goa, Daman & piu.' 
The Comtnittee' ~ bUt regret the delay in specifying' the' Sthe-
duledCastes and Scheduled Tribes in the Union Territory of Goa, 
Daman and -Diu which must hne deprived theSe Communitfet . of 
their due share in the services of the Mormugao Port Trust fbr six 
years.. In any case the Commfttee feel that there was nothing to' 
prevent the Morrnugao PO!'t Trust·to pl'eseribe the percentages of 
reservations for SCheduled Castes and Scheduled Tribes at least in 
Class I and Class II PO!lt:; of tlJePort Trust, reCruitment to which 
is made on All~India basis, from theY-ear 1964 'it3elf. ", 

ICe...,. of Gevenunea* 

The Committee's ohaervatiOn ,has been noted by the Port 'Trust 
for future ~ They tmVe amended their rules and regulations 
on the subject. ' . 

: • .1 ~ 

[Ministry of Shipping & Transport O.M. ,No. 22-PE(25) 173, dated '" .. ,; "., .. " -1:1ib 15th December. 1973.] 

\ 
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Reply of GovemmeDt 

The suggestion of the Committee has been noted by the Madras 
Port Trust. The work of maintenance of rosters has been. centralised 
in Secretary's Department of Madras Poit Trust and groupings of 
different categories have been rearranged with effect from 1-1-1973. 
Separate rosters are maintained for categories in which the strength 
is more than 25. This is expected to provide opportunities to recruit 
maximum number of Scheduled CastesfTribes in the services of the 
Port Trust in reservations made for them. 

[Ministry of Shipping & Transport O.M. No .. 22.PE(25)/73. dated 
the 15th December. 1973.] 

Beeomm_datioD (81. No.8, Para 1.37) 

Although the Committee have been informed that the Ministry 
ef_ Shipping and Transport have been regularly forwarding to all 
the Port Trusts copies of the orders and other instructions regarding 
the reservations etc. for Scheduled Castes and Scheduled Tribes, 
received by that Ministry from the Ministry of Home AftairslCabinl:t 
Secretariat (Department of Personnel) from time to time. 80IDe of 
the Port Trusts have stated to the Study Groups of the Committee 
during their tours that they had not received copies of one or the 
other order on the subject. It is obvious that either there has been 
some laxity in the Ministry in sending copies of such orders to the 
Port Trusts or the Port Trusts have not ensured its proper collation 
at their end. Be that as it may, the coordination machinery, both 
in the Ministry of Shipping and Transport and in the respective Port 
Trusts. requires to be streamlined and strengthened. The Commit-
tee weula like that a Deputy Secretary in the Ministry of Shipping 
and Transport should be .8pecift~y designated as a LiaisoD Oftlcer 
to eDlUre the proper implementation by the respective POrt Trusts 
of all the orders issued from time to time for the reservations and 
other con~ions for the Scheduled Castes and Scheduled Tribes. 

Bepl)l of GoverameDt 

A Deputy Secretary in this Ministry haa been designated as IJai-
son OfBcer to oversee the implemeataUem of the' ~rs issued from 
time to time for the reservations and other concessions for Scheduled 
CMtiII IIDd Scheduled Tribes in the Pan Trust, under this MiaIItry's 
__ No. 2I-PB(25)1'1318 dated the 3bt July. 1m .. 

(Mtnt;ry 01 Ihippmg • TraIport O.M. )to. II-PB(25)fl& dated 
the 15th Deodlber. 1m:] 
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Recommendation (81. No. II, Pan 2.23) 

The Committee are unhappy to note that there are no reservations 
for Scheduled Castes and Scheduled Tribes in the selection of ap-
prentices. Candidates belonging to these communities cannot, there-
fore, learn the various trades and skills needed for the various jobs 
in the Port Trusts. Apprenticeship is the beginning which makes a 
candidate suitable for a job for which he is trained. The Committee 
would recommend that all the Port Trusts should specifically provide 
in their relevant rules that the prescribed reservations for Scheduled 
Castes and Scheduled Tribes shall be strictly followed in selection ' 
of all apprentices. In this connection, the Committee would liIte to 
point out that an amendment of the Apprentices Act 1961. making 
it. obligatory for all employers to reserve training places for Sche-
duled Castes and Scheduled Tribes in every designated trade is 
already before Parliament. 

Reply of Government 

Pending the framing of relevant rules under the Apprentices 
(Amendment) Act. 1973. by the Ministry of Labour. all the Port 
Trusts have been asked to provide in their relevant schemes for 
training of Apprentices that the prescribed reservation for Scheduled 
Castes and Sched~led Tribes shall be observed. 

[Ministry of Shipping & Transport O.M. No. 22-PE(25)/73. dated 
the 17th April, 1974.] 

Recommendation (81. No. 11. Para 2.14) 

The Committee have also noticed that some of the Port Trusts. 
the Vishakhapatnam Port Tru,t, fcr example, has been filling posts 
by departmental candidates which were meant to be filled by direct 

,recruitment. This has denied the benefit of reservation to the .~he
duled Caste and Scheduled Tribe candidates wbo might have been 
sele~ted. if direct recruitment had been resorted to. The Committee 
would like that the vacancies reserved for Scheduled C.s,s:es. and 
Scheduled Tribes should not be filled by departmental can~dates 
belonging to other communities. J.f a suitable Scheduled Caste/Sche-
duled Tribe employee is not available with~n the Department: ~o fill 
the reserved vacancy, effort should be made to r~cruit a: "Schecluled 
Caste/Scheduled Tribe candidate {rom outside. 
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The recommendation of the Committee.,has been noted by aU the 
?ort' Trusts ~ncerned for compliance, . . 

, . 

[Ministry of Shippiq & Transport ·0.t4. No.'m:..PEt25)f13, dated 
the 30th May{5th .Tune,' 1974.] 

Recommendation (81. No. 1.5, Para 2.72) 

The Committee . feel that a close co-ordination andUaison bet-
ween the Port Trusts and the Employment Exeha~ges is imperative 
for augmenUngthe representation of Scheduled Castes and Sche-
duled' Tribes . in the services of the Port Trusts. The Committee sug-
gest thadhe number of vacabcies reserved for Scheduled Castes and 
Scheduled Tribes respectively, out of the total vacancies notified, 
$hould becleatly indicated in the requisitions Sent to the Employ-
ment. Exchanges by the respe:tive Port TI'usts. The Committee also 
suggest that precise reasons for.the rejection' of Scheduled Castel 
Tribe candidates. who have beel) sponsQI'ed·by the Employment Ex-
changes should invariably be commu'nicated to the Employment 
Exchanges. The Employment Exchanges should also be 8'5ked to 
furnish a fresh list of SchEduled Caste and Scheduled Tribe candi-
dates if such candidates are not available in t':le list furnished by the 
Employment Exchanges earlier. 

_I,. of GovermneDt 

All the Port Trusts concerned have noted the Committee's recom-
mendation, and the .procedure suggested by them is being followed/ 
will' be adopted by them. 

[Ministry of ShippiQg & Transport 0.)4. No. 22-FE(25)/73. dated 
. the 17th April, 1974.] 

Recommendation (Sl. No. 16, Para 2.73) 

The Committee suggest that adverthements for posts, recruitment 
to which is made on an all India basis. should·be published in all 
important newspapers published froin all J1!8ions in the -country. 
In the case of local recruitment. advertisements should also' be pub-
lished'in local newspapers (including daily I weekly newspaper.) which 
are e1Cclusive1y' devotf:d to ·the cause of Scheduled Castes and Behe-
duled Tribes if any, in addition to the other national and loeal 
newspapers. The Committee also suggest that specifie BUlBber of 
posts Teierved for Schedu1£d' Castes and sCheduled Tribes respecti-
vely .' .auld . btvariably be D!eirtioned in aU actverti8eDlenta for 
recruitment. 



The suggestion of the Committee has been noted by all the Ports. 
[Ministry of . Shipping & Transport a.M. No. 22.;PE (25) (73. dated 

. the 15th December. 1973.] 

Recommendation (51. No. 17. Para 2.74) 

The Committee recommend that simultaneously with recruitment 
advertisements in the press and requisitions to the Employment 
Exchange.:;, vacancies occurring in the respective Port Trusts should 
also be notified to aU the recognised organisations of Scheduled 
Castes and Scheduled Tribes as also to the departments of sociall 
tribal welfare of the State where the Port Trust functions. 

Reply of Government 

All the Port Trusts have agreed to comply with th& above recom-
mendation of the Committee. 

[Ministry of Shipping & Transport a.M. No. 22-PE(25)/73. dated 
the 15th December. 1973.] 

Recommendation (SI. No. 18, Para 2.75) 

The Committee are constrained to observe that the Bombay Port 
Trust has given only seven days' notice in the advertisement for 
sul?rvission of applications for the posts of Junior Stenographers 
reser:.ved for Scheduled Castes/Tribes only which is not only grossly 
insufficient but acts as a handicap calculated to jeopardise the chanc-
es of Scheduled Castes and Scheduled Tribes to avail of the oppor-
tunity of applying for the post. The Committee feel that at least 
a month's notice should be given in such cases so that the information 
reacl;!.es a sufficient number of Scheduled CastesfTribes to apply for 
the ~eserved posts. 

Keply Gf Government 

G,-,vernment have advised the Port Trusts !.'uitably and they have 
agreed to take necessary action accordingly. 

The Port Trusts of Bombay, Cochin and Commi-;sioners for the 
Port of Calcutta have promised to implement it and the Port Trusts 
of Madras. Visakhapatnam and Goa have already implemented it. 

[Ministry of Shipping & Transport a.M. No. 22-PE(25)f73. dated 
the 30th May /5tr. JUlie, Hi74.] 
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fbr filling the' reserved vacancies before dereservation. The Co~ 
tee suggest that before a reserved vacancy is dereserved. the Em-
ployment Exchanges should be approached again to npminate ~ 
duled Caste and Scheduled Tribes--candidates. The Committee a1so 
desire that reasons for dereservation of vacancies shoUld be intimated 
to the Ministry of Shipping and Transport and the Commissioner for 
Scheduled Castes and Scheduled Tribes for their information. The 
number . of vacancies dereserved during a year should also be in-. 
cluded in the annual reports of the Port Trusts. 

Reply of Government 

The recommendation of the Committee has been noted and a-
Port Trusts have been asked to take necessary action urgently tD 
ensure complianee. 

2. In the proformae being preseribed in compliance with the re-
commendations No. 31 and 33 of the Committee, a provision for elicit-
ing information about the vacancies dereserved in a year, whether 
the dereservation has been done in accordance with the procedure 
in force and where this has not been done, the reasons therefor, bas 
been ineluded. Government propose to see the implementation of tile 
orders on the subject through these returns. The Port Trusts ba~ 
been askoo to reflect 'SUitably in their annual admiiUstration reportlr, 
the information being furnished in the annual returns. 

[Ministry of Shipping and Trahsport O.M. No. 22-PE(25)(l3.. 
dated the 17th April, 1974..1 

Recommadation (Sl. No. 31, P8ra 3.17) 

. The' Committee -woUld like that amrual statement showing ca--
involVing BUpeNeBSion of SchedUled Castes and Scheduled Tribes 
in each of the Port Trusts should be sent to the Ministry of Shipping. 
and Transport aDd the Commissioner for SchedUled Castes ad 
SchedUled Tribe$.·Ftgures·of~persession:bt 'SC'heduled Caste aDd 
Scheduled Tribe employees shoUld also be included in the Annual 
aep.rta of therespeetive Port Trusts. 

A suitableprofomla is being evolved in coDlAlltatlon with __ 
Department 'Of PersOnnel and the CommiSsioner for SchedUled CullS 
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and Scheduled Tribes which will also cover particulars of cases In-
volving supersession of Scheduled Castes and Scheduled Tribes In 
each Port Trust. The Port Trusts have been requested to reflect 
the particulars being furnished in these annual returns suitably in 
their Administration Reports. 

(Ministry of Shipping and Transport, O.M. No. 22-PE(25) /73, 
dated the 17th April, 1974.] 

RecommenadtioD (SI. No. 33, Para 4.2) 

The Committee are unhappy to note that the annual returns are 
not being submitted in time to the Ministry of Shipping and Trans-
port by the various Port Trusts. The Committee recommend that 
the Ministry of Shipping and T.ransport should quickly standardise 
a proforma in consUltation with the Department of Personnel and 
the Commissioner for Scheduled Castes and Scheduled Tribes, for 
obtaining annual statements from the various Port Trusts showing 
the employment, recruitment and other positions of the Sc;heduled 
Castes and Scheduled Tribes in the services of the Port Trusts. The 
Committee would like the Port Trusts to submit their annual re-
turns showing the employment position and the recruitment made 
during a calendar year on the prescribed perform. as soon as 
after the 1st January of the following year as possible and latest bJ .. 
the thirty-first of March. The Committee would urge upon the 
Ministry of Shipping and Transport to scrutinise carefully the an·· 
nual returns received from the Port Trusts and point out to the 
concerned Port Trust the shortcomings, if any, noticed therein, 
with a view to rectifying them. 

Reply of Government 

A suitable proforma is being evolved in consultation· with the· 
Department of Personnel and the Commissioner for' Scheduled Caste. 
and Scheduled Tribes. It has been urged upon the Port TniBts to 
ensure that these returns are received on the due date. 

\ .' 2~ 'The ~mmenadtion of ,the Committee regarding scrutiny of 
the annual returns has been noted for compliance. 

[Ministry of S~ and Transport, O.M. No. 22-PE(25) (13, 
datea the 17tH April, 1974.] 

,-



CHAPTER IU 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COJ,(-
MITl'EE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

GOVERNMENT REPLIES 

Recommendation (SI. NO.1, Para I.U) 

The Committee regret to find that although the Government of 
It),&a orders prescribing reservations for Scheduled Castes and 
Scheduled Tribes were communicated by the Ministry of Shipping 
and Transport to the Bombay Port Trust in December, 19~, the 
Bombay Port Trust provided for resentations for these communities 
only from the 1st January, 1955. It is distreSSing to note that there 
had been protracted discussions in the Board of Trustees of the 
Bombay Port Trust on the very principle whether reservations for 
Scheduled Castes and Scheduled Tribes should be provided or not. 
Even ater January, 1955, the Bombay Port TrU8t did not adopt in toto 
the orders of GOvernment of India on the subject. The Committee 
feel that this delay on the part of the Bombay Port Trust in adopt., 
ing the re$ervation orders for Scheduled Cll"ste and Scheduled Tribe 
bas deprived many a Scheduled Caste and Scheduled Tribe candi-
dates an opportunity of getting into the services of the Bombay Port 
Trust. 

Reply of Gov ....... 

The position stated above has been noted. Government have 
... IU'esM upon the BcNnbay Pert Trust the o.eed for full cem-
pUanee with the reservatiOD orders _d th'J .va been req~ 
to take -.11 poISible steps required in this direction. 

[Ministry of Shipping and Transport O.M. No. 22-PE(a5)/73, 
dated the 15th ~l»et. 1~·1 

The Committee would. however. like to be iniormed of the action 
taken by the Bombay Port Trust in the matter. _ 

12 
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B,eoc:om= M""" ~. No. a, Para 1.28) 

l'baCoawK~ .. u.c the Bomba, Pun 'I1n1a does • pro-
v1&t ~D8 for Seheduled Castes aDd Sche4W.ecl "Tribes In __ 
~ ~. IJ8QetiMeli _ a period of 1_ than uBIOnths. The 
GqYeMllleQ.t of Iadja oMen lJWldown in the MiDistry of Home AI-
,. ~ l\Jf,tiIl(lr'~" No. ~ /4/f1l-(II) Est. (seT), dated the 24th 
1i1ep~. 1968 p~ for ea9RptioD &am l"eBI!l'9'aIiions fot Sdle-
~ Cutes and SahedUled Tribes in ItIimpoI'ary appointments of 
leas then 4i.ysonl,. Tbwe is DO juatiflcatiOD ror the Bombay 
Port Trust tID ,Dave tais exemption eKUtnded to a period of lilt 
months when the Government of India orders lirovide for only 
ODe ~d a half mODthi. The Committee would like the Bombay 
Port Trust to ameB8. their recniitment rules so that exemption from 
reservations is confined to temporary appointments of less than 45 
days only. 

Reply of GoverDlDent 

This MiniaWy -have alreadf impressed upon the Bombay PQrt 
TrU8t to place t.be ...tter regaaiiacimpleaaentatioNJ, ta tottl'of all 
• re~atioJ'I Gl"dens, bef~ the Boani -a( 'I'ru&tees for th~ir ~ 
coaaideraijen. 'lbeChairmen, ]Jombay' Port Trust has iDfonned Ute 
MUdstry U.let this 4a beiq daDe. 

[Ministry of Shipping and Transpor~ O.M. No. 22-PI:(26)/yl, 
dated the 15th December, 1973]. 

Comments of the Committee 

The . CoDDiUee would, ho .... ever, like to be informed. of the actiOh 
!tftJtIen by the lIombay P«i Tru8t In the matter. 

~Jl (Ill No. 7,Pua I;») 
\ 

The Committee me unbaJ)pfto leam that the Com ...... rs 10r 
the Port of Oaleuttahave Rot provided any l'ejl8l'V8tion fbr &abe-
duled-Castes and Selteduled TnbeB IR the ptI8fB of Aalstant ·Superin-
tendents in the TratIlc Department althougb 60 per oellt of 1tJe 
Wcancias iherein are filled· by d.ireet rectUiUDeDt. The CoauaitJtee 
tecammend th8t the CaleUtta Port :CommIsIt~ ...... cI ;pI'09ide" 
'pPeScrlbed ~tionsfor the Scheduled Cutes -.l Scheduled 
Tribes for ~Deies in 1he8e pcR'tI witllout.any fu1'thelo deIay~ 



14 

Repl,. of Gove~t 

There aeema to, have ~n some misundentanding about the sub-
millions of the Comm!s8ioners on this point. The CommtaslODerS 
have been observing reservations for Scheduled Castes aad' Sche-
duled Tribes in respect.of 50 per ,cent of the vacancies in the poati; 
of, Assistant Superintendent which are ftlled by direct· recruitment. 
They have not· been doing so only in respect of the balance ·50 per 
cent of the vacancies, which are ftlled by promotion through Umite4 
departmental examinatiOns. The Commissioners have, however, 
noted the Committee's recommendation for compliance. 

{Ministry of Shipping and Transport OM. No. 22-PE(25) 173, 
dated the 30th Mayf.Sth June, 1974). 

Comments of the Committee 

Now that the Government of India have provided for reservation 
for" Scheduled Castes and Scheduled Tribes in the posts ftlled by 
promotion also vHe Cabinet· Secretariat (Depertment of Personnel 
and Administration Reforms) O.M. No. 27/2f11-FSr<8Cr) dated 
the 27th NovctnLer, 1972. the Committee would like the Commie-
sionera for ~ Port of Cplcutta to provide for reservations for Sche-
duled Castes and Scheduled Tribes in the vacancies filled by promo-
tion also. .... I .• JI\;1. 

RecommendatioD (SL No. I, Para 1.4-1) 

The CommiVee find that in the case of Mormugao, Cochin &I'd 
Visakhapatnam Port Trusts, Section 111 of the Major Port TruEts 
Act, 1963 provides that ev('ry Board of Trustees in the discharge of 
its functions under the Act, is bound by such directions on questions 
of policy as t..lte Central Government may give in writing to it 
from time to time ar;d the decision of the Central Qovernment whe-
ther a question is one of po!icy or not is final. There is, however, no 
~rreapondillg pl'ovision in the Bombay Port Trust Act. .1879, the 
Madras Port T:-ust Act, 190.5 and the Calcutta Port Act. 1890. The 
Cammittee, however, have noted that Government propose to bring 
forward a uniform le~islation covering all the Major Ports. T1le ho~ 
there will be ,8 suitaole provision in the proposed .Act empowering 
the Cenb:al Government to issue a directive to the Boards of TrUs-
tees of all Major Ports to ensure strict observance of the percentages 
of reservAtions for Scheduled Castes ana. Scheduled Tribes. 
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Reply of ~verll8leDt 

The proposal to extend uniform legislation to all Ports envisages 
<eXtension of ~ Mojor Port Trusts Act, 1963, to the POI'ta of· . Cal-
cutta, Bombay and Madras. Section 111 of the :Major Por. Trusts 
Act, 1963, vests powers in Government toilsue directives to. the 
Boards of ~ of Major Porta SO~ by 1bat A1:t 011 q,,~ 

..of policy. & such, the recommendation will staDel implemented 
when the Major Port Trusts Act is extended to the Ports of .Calc"t., 
Bombay and Madras. 

{Ministry of Shipping and Transport O.M. No. 22-PE(25)/73, 
dated the 15th December, 1973J. 

Beco ....... ation (Sl No.· 13, PIII'a US) 

TI:ie Committee regret to note that there is no uniformity in the 
..concesaiOllS and relaxations of standardS . granted in the favour of 
. the Scheduled Castes and Scheduled rrlbes in the various Port 
. Trusts. The Bombay· Port Trust restricts the age concession to 
Scheduled Cutes and Scheduled Tribes to only three years while 
. .ihte other Port Truats follow the prescribed age concession of five 
yeirs for these communities. Tne Committee recommend that the 
KiniEtry of Shipping and Transport should ensure that all the 
Port Trusts uniformly lay down aU the conces~ions and relaxation 
of standards in favour of the Scheduled Caste al'ld Scheduled Tribt: 
'miIdidates as prescribed in tIle various orders of the Government 
of India on the subject and also metfcLJlously observe them. Tbey 
would also suggest that each Port Trust should issue a brochure 

"1Sllist1ng all the concessions availabJe to Scheduled Caste and Sche-
,duled Tribe "candidates. 

Reply of Govenunetlt 

The· Ports oJ. Morm~; Cochin, Visakhapatnam and M.adru 
,.are geuerally aUowiBg t~ 'COncessions and relaXations granted In 

favour of Scheduled Castes and Scheduled TTtbes. The Calcutta 
Port Commissioners are also alloWing concessions of ase. upto five 
'yean iuid other ie1axations of ·standards tn favour of Scheduled 
feutesJTribes "at the time of -1ilf:eioview, written tests etc. The 
Bombay Port Trust bas also been persuaded to faU in line and 
t)ley have recently deeided to· grant iheage concessions to Sche-
duled _ Castes upto five y~al'B. inStead of three l ears which the,. 
:~~~ ~~_" ea_~1i~'" . 
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The Committee's r~~daftoli h8i ·been noted and the Port 
Trusts have been advised to follow uniform proced1ll"e. 

:Begardi:q the ils1le Of 'broeJiuiie by each. Port Ttust, it c1OesnOl 
IIMJIl to btt ..,..., 81 the ~&re pubbshed by the Depart.: 
IPIIlt .01 hIlODel ctebWnll .u the Cdi1~ol'ls IIild relU:itioiia. 
aUaWecl to u-. &htk1~tl COtM ind ~heduIed Tiibes aildth.· 
~ .. have bMl ebtah'lM by the ittdivtdual Port nustS··fOr· 
tIudJo Wie. 

[Ministry of Shipping & Transport O.M. No. 22-PE(25) /73" 
dated the 17th April, l1r74.) 

1&6dWiun.aIlltion(SI. No. 14, Para 2.48) 

The Co~ woUld urge that all ·the P8tt 'l\'UIts should now 
include a Scheduled Caste/Scheo1uled Tribe Officer in their Recruit-
tl).enWj)l'CJblo.tion BoardiB.. ~e. ,Commi'lttle . auege&t . th~twher~ a 
Po~ 'l'nIst d.oeIJ riot ba~ ita oWll SehddulM ~l8tef1'ribe ~eer's 
.v._Uable for tit" pUrpaIa\ ~ ~ TtUlt autltdtities Ihould eorm-
d~r the foasibility of associating an· ofticter belnt\gtrtg to these com-
,munj.tieJ from the Department uf Social WeUate of the State 00\0. 
~ent concerned or 'any other allied or 'iJter t)epartm@ftt, wttb 
.uch RtlJctuitment/Selection Boards. 

Reply of Goverameat 

The Port Trusts CIOncemed are already UIOCiating sbit..flle. 
Schec:iuted CastefTribe Dmcel'6 with the Depattmental Pronroti_ 
Committees for recruitment to CI_ m and Class IV pods, if saob 
o5oers belongin, to Scheduled Cute or Scheciullec! Tribe are 
available from their organisation itself. 'rhe7 Me.takdc f1ll'fWr 
steps to secure such association where it has not been possible ~ 
far. The MiniStry have also impressed upon the Port Trusts to· 
pay particular attention to this. Ho~, it is not considered 
appropriate to associate with the D.P.Cs. of the Port Trusts Sche-
.dulad. iCutefl'dbeofticenJ belorlging to DU~ . atencies ~ the 
~tlil"llt of Soclal W.lfare, etc., of th~ State Oo~m8lt eOn-

.1NIrnIId. . . 
" .. - Pluuatry of ShippiaIg Ie Transport 0.11. No. 22·Pi: (25) I~ 

dated the 38th May l.5th J'tI&, HrMi} 

a.e-u-adadoa (Sl No. II. Para US) , . 

. The . ComDrltteewould like the Port Trusts toesPbJisb a clQ8e-
coordination and liaison with Departments of sOcial 'Welfare of the-
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•• ~elNd °6Wte ~ts ana 08IsO with the Director GeDerII' 
<doEfnplAiul." iitd Tridhfng, the MarIne ° ~ oCollegal. 
U.Ts., LT.Is., etc., with a View to find out suitable Scheduled 
CastefTribe candidates for emplo)'1lleDt tnthe various services of 
the Port Trusts. The Ministry of Shipping and Transport should 
examine whether a ZoDal Organisation ° as suggested by the Chair-
maD, Mormugao Pod Trust, could be establisMd for th~ ptirpose. 

Reply of GoftJ'1iln.eat 

'l1le ICdtlstry ° haove asked the Port Trusts 110 ... blish close c:o-
orclin8tion and liaison with the various Departments of Social Wel-
fare of the concerned Sate Gavemmeata and &so With' the Ditec-
U)r Geheial of 0 Empioymeat Del TninUlg, .... 1f1rBle .lfDeertng 
Colleges, I.I.Ts., I.'!'.Is., etc. with a view to finding out suitable 
Scheduled CaatelTribe caudidatea fOl" employment ih the various 
services of the ~r~ TrUsts, at SUggested by the Coromlttee. 

2. The Committee~. sucgeati.on for the s~g up of a Zonal 
Organisatian OIl .. linea 8U~ by the Chairman, Mormuiao 
POl't Trwit au beeb taken up with the M"mistries concerned foe 
~etiUled CODSiGeration. 

[Ministry of Shipping & Transport O.M. No. 22-PE (25)/73. 
tated the 17th April, 1074.1 

Comments of the Committee 

'1'he CollUllittee would like to Oe iab1Ded of 1he decisfc)ft taken 
by 'the MiIrlItry with regard to the IIftting .p at a halOrganisa-
tion on the lines suaest.ed by the Chaindan, Mormugao Port 
Trust. 

)letA _dattR (Ill. No. 15, Para U_) 

The CommMtee _1 that uaIeI8 il 8p8craI ° tfJ4el"'Hte Uabrlng 
~ ptOgr&mme, especially for thOSe SthedulecI Caslaf1'iibe tahdldates 

who have been recruited by lowering the standards, it iDitiated by 
_ ",art .. ~ortT~ ~t ° may be very CfHBcult to bring such em-
~ oat ° pili' Wfth others and make them suitable for higher 
posts. The Committee 0 note that the 0 M.ormugao Port Trust has 
decided to implement the recommendation of the, Yardi Wor.king 
Group for pl'CIlridiag iIHelVioe ~ t6 the $clJedulec! Cute and 
~edvmd I'dle ~. milt· Mpe°lMt ° it W1l1 fIe1p in impl'O\'-
ing their prospects in the services of the Mormugao Port Trust. 
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"The. Committ~· recommend that .t.Ae other .Pon ,Trusts ·sltouid· aJID' 
·dr.JlW liP pr~ ,fol:. the··i1l-se~ training of their Scb8duled· 
-Caste and Scheduled Tri~ employees. . .. -

llepl)' ofGovemmeDt 

The Committ,ee'a recoInlJlenAation bas been no~ and the veri-
-.oua Port Trusts' have been asked to draw programmes for the in-
::seryice training of their ScheUuled CastefI'ribe employees. 

2:· The Mormugao Porl·Trust are'draWing up • programme but 
they have stated that there should be aufllcient number· of Sche-
GUledCasteBJTribes for thiS purpose. ,. 

," • • I· . 

-3. The Coc:hin Port Tnut has also-stated that they will draw 
. up a scheme in coosultation with the Mormugao Port Trust. 

~. The Visakhapatnam Port Trust are already imparting train-
--ing by their supervisory sd to all the artisans stafr in the COUl'lll! 
·.()f 'their work. Most of the categories of Class m and Class IV 
staff acquire the knowledge. and skill of higher posts while on 
work when they are posted during short leave vacancies of the 
incumbents in the next higher posts. The Visakhapatnam Port 
Trust are also evolving a suitable scheme for imparting training 
for scheduled CastesfTribes in t.echnical posts. 

. 5. The Madras Port Trust are giving i~-service training to such 
. of those candidates who are seIect.ed to non-technical and quasi-
technical Class III and CI .. ss IV posts. 

6. The Calcutta Port Commi~oner:> have stated that this recom-
mendation has also been diBeussedwith the labour unions but it 
is' apprehended that any special treRtment to Scheduled Castesl 
Tribe employees in the matter Will generate resentment among 
-other groups of employees· and create indu.'1trial disturbance . 

.. 7. ·The Bombay Port Trust an! prepared to give tlHervice train-
ing for technical Class III and Class IV employees but not to non.-
UGhnical and qll8Si--teehniea1 ClUB m end Class IV posts where 
-they are adequately represented. 

[Ministry of Shipping l Transport O.M.. No. 22.-Pi:(25) 1'l3, 
- - . . dated U:ae 17th April, 19'14.] 

CeIIameab of die Cemmlttee 
. ·-The Committee 40 _not agree with the apprebeNdolie~ 

bi j~e Calcutta ~ Comm1astOaen and desire. that the Calcutta 
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Port CQmmjllioners should be ~ to taU in line with o~ 
Pod. Trasti·. in the matter of imparting ilHervicetraiDiDgtD 
. Scheduled' CaStelTribe emplOyeei. "The Committee wou.ld like to 
. be apprised of the' final decision taken by the Calcutta Port Com-
~missionen in thla :regarcI. 

ReeGmm_dation (SI.No. n, Par. z.tJ5) 

In this context, the Committee have been unhappy to note that 
the Bombay Port Trust does not cury forward the unJUled reserv-
ed vacancies of Scheduled Cutes and Scheduled Tribes for the 
next three rec:rui"bnent yean as fa laid down in the Government of 
India Orders on the subject vide the MiDtatry of Home AffafrI 
.OJl,. No. 2'1125117-Eet(SCl') , dated the 25th March, 18'70. ~ Com-
mittee would c:all u~ the Mmiat:ry of ShippIng and Tr8D8pOrt to 
enaure that all the Port Tr.uts" IICI'Upuloualy follow the orderl 
issued by the Government of India in favour of the Scheduled 
Cutes aDd Scheduled Tribes. 

All the Port Trusts concerned except Bombay Port Trust are 
following the· carry-forward system of reserved vacancies. We 
have urpd upon Chairman. Bombay Port Tl'U8t, to place the 
matter regarding, the implementation of the Government orders 
regarding carry-forward of reserved vacancies and other reserva-
tion orders, before the Board of Trustees for their reconsideration 
and approval. 

[MIDiatry of Shipping & Transport OX No. 22-PE(25) /73, 
dated the 15th. Dec:ember, 1973.' 

CGnuaeata ef the c.nmittee 

The Committee would like to be informed of the dec:ision of 
the Board of Trustees of Bombay Port regudtng implementation 

\ -of ~ Government orders regarding carry-forward . of reserved 
vacancies' and other reservation orders. 

~dati.n (SI. N .. 30,' Para 3.12) 

The Committee tegret to find t~t v8ry few Scheduled Caste. 
and Scheduled Tribes have been promoted in the various Port 
"l"ruatB during eaCh of the last wee year.. Now that the Govern-
mat' of bdl. bave;' llfuec!- orderi for providln, rfterVatiOl1l for 



~ ClINe .a Sche4a1ed TrIbes In poSts fDie4 by promo-
..... die bUt. of seniority tHde the CablDet ~t (ileparl-
~ of PerioMiel, O;l.t. Ko. 2'11!1'1-k:(scT), dated the _ 27tP 
lfavedl1M!t, 1m2, the CelJ'lllftittee teec)tmnend that aU the 1'011: 1'tusts 
should adopt these orders immediately ana eDsare- thetr 1tft,,1~ 
mentation so that more and more Scheduled Caste. and Scheduled 
Tribes may be proIhoted to 'higher posts. -

JIepIy ... ·O"-_t 

Tbe Pen TrUIB -of ....... , Vi*aJrhapatnabl adilormaaao lIfte 
. .ttft4y impledlented. die :oNers of IfDVem.ber 27, 11m "rag~ 
reeetvattbns tD the pdtis. ftI1ed' by -pomotlcm ODtbt bailS or·.-ilO-
'l'ity ~ to 6 ... bY imendmeDt of -their ReorultBaent SebIcJ-
:rUr and -P1"OJMClon Reiula1danL 
I 

The Cochin Port Trust has already pused t' BaolUtioa ill My. 
19'73 for amendment to the relevant provisions of their Recruit-
ment, Seniority and Promotioll BegfI1a1ionaso as to implement the 
1'eIIerVation orden. Approval of Government will be granted to 
the lIIDeftdmeDt OIl a formal proposal from the Coab1n Peat 'Trust 
to- that e6ct after theameDdment hal been pubJiaheilm ",0 
wuccelli'Ye iBsues of the a,.tte. After GovernlMllt approval -10 
lhe arnenclnumt· 11 p\lbllshed 1ft the a.atte, ,the orden til q1UMl.on 
will stand implemented. Cochift Port 'I'rult - has alrlMy tfttlillWd 
lleeeIIAry action. in. th~, r.gard. 

As regards, Calcutta, in pursuance of the Committee's recom-
'mendation No.6, they are to hold dieeusaicms with the imee major 
Labour Unions alid' inVite th~ views in writing. The Commis-
sioners have already obtained the views of one of the three Unions. 
They have been asked to ~pedtte their t!lIeaiSions with the other 
Unions (Vide Ministry's letter No. 22-PE(25) 17316, dated October, 
!4, 1m). f'utther aetion win be taken after 'the 'Views of ~ the 
'Labour Uttlons are known. 
'. 

As regards Bombay Port Trust, we have urged upon the Chair-
man to place the maUerqain before the Port ~ Board for its 
reconsideration and approvat under oUr D.O. letter No. 22-PE(1) I 
73 • .dated .September .11, 1~. It is understood that the ChairJnan. 
'baa initiated action .a~rdin.JlY· 

, {Miri~try Of Shipping " 'rr~ a.x 'ito. ~:-n~~. 
.' aatea the 1?tb ~dl, 1 

"'. 



21 

Comments of the Committee 

The Committee would like to be informed of the decision taken 
by the Calcutta Port CommiSllioDers and the Bombay Port Trust 
in the matter of implementation of Government Orders of Novem-
ber 2'1, 19'12 regarding reservationa for Scheduled Castes aDd 
Scheduled Tribes in the posts ftlled by promotion on the basis of 
seniority subject to fttDel8. 

Recommendation (Sl. No. 34, Para 4.11) 

The Committee note that the Commissioners for the Port of 
Calcutta and the Mormugao Port Trust have appointed Liaison. 
Officers to watch the implementation of the Reservation orders and 
other concessions available to the Scheduled Caste and Scheduled 
Tribe employees. The Committee also note that the Visakha-
patnam Port Trust proposes to appoint Assistant Personnel 
Officers in dilferent Departments of the Visakhapatnam Port Trust to 
ensure due compliance of the reservation orders by the Depart-
mental Heads and to create a separate cell to review the imple-
mentation of the procedure in all the Departments of the Port 
Trust and to attend to the grievances of Scheduled Caste and 
Scheduled Tribe employees. The Committee urge that the other 
Port Truusts shOUld also appoint Liaison Officers and set up cella 
to watch the implementation of the orders pertaining to and to 
look into the grievances of the Scheduled Castes and Scheduled 
Tribes. 

Reply of GoVllI'DIDf)Ilt 

All the Port Trusts have appointed Liaison Offlcers for the 
work relating to the representation of Scheduled Castes and 
Scheduled Tribes, and also created separate Cells, wherever consi-
dered necessary, to watch the implementation of all the reserva· 
tion orders. 

[Ministry of Shipping &: Transport O.M. No. 22-PE (25) /73. 
dated the 15th December, 1973.] 

'Wherever considered necessary' in the above reply fs vague. 
Separate Cells to watch the implementation orders r~rding reser-
vations for Scheduled Castes and Scheduled Tribes should be 
-created in all the Port 'rruab. 



CBAPTEa IV 

JlECOMMENDATIONS/OBSERVATIONS.IN RESPECT OF WHICH 
REPLIES OF GO~ HAVE NOT BEEN· . 

ACCEPI'ED BY THE COMMlTl'EE 

• '. t '<~.) 

r' .;'" • t"T 

, . 'I '. '., ~ '. . r· 'l~ .. , . 



C8APTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE NOT FURNISHED REPLIES 

--"mmendation (SI. No.6, Para 1.28) 

The Committee are surprised to find that' the Commissioners for 
the Port of Calcutta have not provided for reservations for Scheduled 
Castes and Scheduled Tribes in the posts filled otherwise than by 
direct recruitment because they apprehend that such a step would 
be opposed by their recognised Labour Unions. The Committee feel 
that these fears of the Commissioners for the Port of Calcutta are 
unfounded. The Committee would like the Commissioners for the 
Port of Calcutta to discuss the matter with the representatives of 
their recognised Labour Unions and to point Gut to them that it is 
obligatory for the Port Commissioners to faU in line with the general 
policy of the Government of India regarding reservations for Sche-
duled Castes and Scheduled Tribes as these safeguards for these 
communities have been provided in pursuance of the provisions of 
the Constitution of India. The Committee believe that if the position 
is properly explained to them in its correct perspective. the repre-
sentatives of the Labour Unions will have no objection in the matter. 
The Committee would like tD be informed· of the result of discussions 
on the subject between the Calcutta Port Commissioners and the-
representatives of the recognised Labour Unions. 

Beel4ikm_dation (SI. No. 12- Para Z.34) 

The Committee recommend that all the Port Trusts should pro-
vide for reservations lor Scheduled Castes and Scheduled Tribes in 
the recruitment of casual labour as has been done by the Visakha-
patDam Port Trua. If in any particular case. the ma!ter requires 
to be disc1Issed with the repreaentatives of the employees' unions. 
it Ibould be done by the eoacerdied Port Trust authorities Immediately 

\ ad a SJ*m devi.ed by which the Scheduled Caates and Scheduled 
Tribes get the benefit of reservations in the recruitment of casual 
1abour aUo. 

JIMoni ...... cI.tion (SI.' No. 'I', P.~. Z.M) 

TM Committee are diat:relled to tlnd that there is very meagre-
, ~ of the SebecIuled Castes atUlScheduled Tiibes· in 
. ~ .. ';';. ,' .. : ~ 
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the ~ervices of all the Port Trusts in almost all the categories of 
posts. From the statements made available to the Committee, it is 
noticed that there is not a single Scheduled Tribe Officer holding 
a Class 1 or Class II post in these Port Trusts, except in the Bombay 
Port Trust. Even in the Bombay Port Trus~ there i.s only I?l}e Sche-
duled Tribe 0JIicer out of 8 total of 466 oflic~ In the case of 
Schedul,d Castes. there is not a single person belonging to these 
communities holding a Class 1 or Class II post in the Mormugao 
Port Trust. 1ft the Officer of the Calcutta Port Commissioners. there 
are only four ScheduJed Caste Ofticers holding Claas II posts out 
of a total strength of 846 officers in Class I and Class n posts. Even 
in Class In and Class IV posts. the positioD is far from satisfactory. 
In the circumstances. the Committee need hardly emphasise that 
unless all the oi-d~s/instructions OIl the subject are followed in letter 
and spirit by all the Port Trusts, the position of the Seheduled 
Castes and S~heduled Tribes in the services of the Port Trusts is 
not likely to improve. The Committee wo~ like to impress upon 
the ¥inistry of Shipping and Transport an«l.:ll the Port'l'rwlts the 
urgent need to devise adequate checks \0 e~re rigid implementa--
tion of the extant orders on the sul;»ject. 

lleCGIIUDentlation (Sl No. aD. Para 2.95) 

The Committee are of the opinion .that th~ Wnistry of Sbip~ 
and Transport· should have conducted a survey about the emploY· 
ment of Scheduled Castes and Scheduled Tribes in the Fort ~ 
in view of their pOOr representation. The COwnPt~ would ur~ 
the Ministry to conduct such a survey without delay so that effectiVe 
-steps may be ~n to improv, their ~n~ in the services 
.of the Port Trusts. " 

TAe Co.mm,iUee n~ bar4ly .~ tita.t th8nt is an bnpaative 
Deed" lor aU the Pqrt 'l'rlIIits to JeINt • a4 Uc .. .,ecial recnaitaeat 
c:onAqaQ oaJy to ~ tkbtlduled C~ pel Scb~ Tribes to JOaJre 
up Uae _qldQg ad to 1ulpJove their PI""-~Q~ in .. 
:aervicel of t_ Po" Trwns. 

TJ-. CealQaj.qee JUIII'It au, cotMa Of aU" a'w.lilr." for 
recNi1IfteQt in t.be ~ 01. ~ J».Qn Dw" ~~ liInla~MI' 
be sent to the members of the Parliamentary Committee on the Wel-



~~ 

be sent to the members of the Parliamentary Committee on the Wel-
fare of Scheduled Castes and Scheduled Tribes, local Scheduled 
Caste and Scheduled Tribes members of Parliament and members of 
concerned State Legislatures so that they could also help in' spon-
soring suitable Scheduled Caste and Scheduled Tribe candidates for 
employment in the Port Trusts. Copies of such advertisements 
should also be ~t to all the Pre-Examination Training Centres for 
Scheduled Castes and Scheduled Tr~bes. 

Beeommendation (81. No. 32, Para 3.26) 

The Committee would like the Ministry of Shipping and Trans-
port to ensure the implementation of the Government of India 
orders contained in the Ministry of Home A1fairs Office Memoran-
dum No. IOj28168-EST(SCT) dated the 12th September, 1968 regard-, 
ing reservations for Scheduled Castes and Scheduled Tribes in 
confirmations by all the Port Trusts scrupulously. 

BeeommenciatiOD (S1. No. 35, Para 5.9) 

Besides the Scheduled Caste and Scheduled Tribe employees 
getting accommodation in their normal turn, the Committee would 
lik£' all the Port Trusts to reserve some percentage of the housing 
accommodation available with them, particularly for the lower 
category of Scheduled Caste and Scheduled Tribe employees, as has 
been done by the Government of India vide the Department of 
Works, Housing, and Urban Development Office Memorandum 
No. 12035 (5)169-Pol. (II), dated the 6th November, 1969. 

Knr DD.m; 
August 12, 1974. 
Sraucma 21, 1896 (S). 
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D. BASUMA'l'AlU, 
Chairman, 

Committee on the Welftllre of 
Schedu.led. Caste. and 

Scheduled Tribe •• 



API'ENDIX I 

(\"'~ Serial No. :Z~Pter Ir) 
K. Sivaraj 
/, 

Joint secretary. 

D.O. No. 22-PE(1) 1'13 
Dear Sbri Ranade, 

Government of India, 

Mimstry ofShipplIi-g & TranspOrt, 
New 'Deibi~1. 

september 11, 1973. 

Kindly, refer to the Bombay Port Trust letter No.PIGEE~11841. 
dated April 18. 1'9'73, regarding reservations for Scheduled Castes 
and Scheduled Tn'bes in the Port Trust services. While we are 
grateful for your furnishing detailed information as emerging D\lt 
of the decisions taken by the Board of Trustees in their various 
Resolutions. I h6pe yoU Voill agree that the PMitionis far from satls-
fa~tory as the R~oh.1tions are hardly positive in respect of issues 
eJeceptlng the one relating to' percentages of re8entatiOnswhiCh have 
been adbpted in toto. 

2. At the very outset, We would like to stress the heed 'for i a more 
,J'ealist~c ,al>proafh to ~e o.veral~ q\le,~tion of reservatibn~. . You ~ll 
apprecIate that, the varIOUS Government Qrders on the, SUbJect are ,In 
pursuance of th,e spirit ,Of 'the provisions enlihriried in the ConstI"tu-
tion for the uplift 'of the backward arid the dep'ressed: Classes' and 
as 'Such require strict compliance. It is true that in actual imple-
mentation there may be difficulties in the--beginning but in that case 
the correct approach would be to identify the difficulties and find 
out ways and means to overcome them. rather than dwell on them 
as a Peailen for not aaopting the Government orders. A beginning 
has tp be made somewhere and there is little doubt that if an effort 

, ,7-s made in all seriousness, such practical difficulties as may be exist-
. ing. C8l\, b~ surmou.nted.1f there be any legal diffiC'd!ttes' owmg to 

the existing rules, and regulations impeding impleRiebtation of 'the 
orders, the relevant rules can be amended inlllhiehdh'eetWnatso 
action needs to be initiated: at the earliest. 

3. It appears that in arriving at their decisions in resPQct of 
many an issue involved. the Trustees have expressed satisfaction 
over the existing percentage of Scheduled CasteslTribes in the ser-
vices Qf the port, This. however. does no~ ~~~~ th~ wsition pro-. 

;26 
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perly. The percentage of reservation has to be -~pplied to each claflS 
or category of employees separately. The i'ntent and purpose of 
reservation orders is to ensure the minimum in each class, and over-
flow in one particular category can hardly be adjusted against the 
deficiencies in others. If there is an ovedlow in Class IV or Class 
Ill, it is because the Scheduled CasteslTribes, reservations apart, ~ 
coming in great nUmbers in this category. It is essential that neces-
sary -relaxations and concessions as envisaged in the orders are also 
adopted bytbe Bombay Port Trust in toto in order to ensure the 
req~d -pe~tages, in all the classes, grades etc., of their services. 
In the case of 50 p. being charged for application forms, no relaxa-
tion may, however, be made since this nominal charge is really not 
an examination fee. However, _ relaxation of standards· of suitability, 
age, .interviews, etc., need to be provided as envisaged in the 
Government orders. 

4. As f&r dereservation of reserved vacancies, it appears that the 
Government orders have not been correctly appreciated in this 
res~t. The impression that reserved vacancies for which candidatea 
belonging to the reserved communities are not available have to be-
kept unfilled for three years, or if they are to be filled, they can be 
filled only on a temporary basis till the Scheduled CasteslTribes 
candidates be~ome available, is not correct. The procedure for 
dereservation of reserved vacancies in the case of autonomous bodies' 
like the Port Trust has been given in para 7 of the enclosure to the 
Ministry of Home Affairs O.M. No. 1714169-Est (SCT) of February 3, 
1970. If a Scheduled CastelTribe candidate is not available, even 
after taking the prescribed steps and applying relaxed standards, a 
reserved vacancy' can -be straightaway treated as dereserved with 
the approval of the Board. After such dereservation, the reserved 
vacan~y is filled by a general candidate on a regular basi!J and not 
on a purely temporary basis. Carrying forward of the reservations 
means that in a subsequent year. an unreserved va~ancy will be 

\ treated as reserved. Therefore, the Question of a general candidate 
being retrenched on availability of a Scheduled CastelTribe candidate 
will not arise. In view Of the foregoing. there should be no difficulty 
in the Bombay Port Trust adopting the orders relating to dereser-
vation and carry forward of reserved vacancies. 

5. I WOUld, therefore, request you to use your good offices with 
the Board of Trustees and to have the entire issue relating to reser-
vations reconsidered with a view to obtaining their acceptance of 



the. Government orders in toto, as already requested in my d.d. 
dated 20-3-73. 

6. The question relating to a meeting being arranged for the 
Minister and the Minister of St8:te with the Trustees can be taken 
up later after the matter has been reconsidered by the Board. 

Shri S. Y. Ranade. Chairman. 
Bombay Port Trust, Bombay. 

Yours sincerely. 
Sd\-

(K. SIV ARAJ) 



APPENDIX D 

(Ville Introduction) 

ANalyris of ths aaitm taken by ths ~t on tM reCt1llllflfmllatillflS CDtJtaintJd in tIN 
NirNtunfh Report of ths Commiu,. on ths Welf"'" of ScINduI«l ea,. and ScINduI«l Tribes. 

L Total number of recommendations 

II. Recommendations/Observations that have been accepted by Govern-
ment vids recommendations at Serial NOB. 2(Para x" 70S), 4(para"x" 27), 
S(Para X' 28), 8(para I' 37), 10 (Para 2" 23), lI(para 2" 24), 
Is(para 2" 72), J:6(Para 2" 73), 17 (para 2" 74), x8(para 2" 7S), 
22(Para 2" 97), 26(Para 2" 114), 28(para 2" 116), 29(Paxa 2" X27), 
31(para 3" X7), and 33(para 4" 2) 

Number • 

Percentage to Total 

III. Recommendations/Observations which the Committee do Dot desire 
to pursue in view of the Government's replies (vids recommenda-
tions at Serial Nos" 1 (para I" 24), 3(para 2" 38), 14(para 2" ..s), 
23(para 2" 98), 2S(Para 2"106), 27(para 2"IIS), 3O(Para 
3" 12), and 34(para 4"11). 

Number • 

Percentage to total 

IV. Reoommendationa/Observations in respect of which final replies have 
not been received (vids ftmJDmeodations at Serial NOB" 6(Para x" 29), 
l2(Para 2"34), 19(Para,i2"H), 2O(Para 2"9S),21(Para 2"96), 
24(Para 2"99), 32(Para ,"26) and 3S (para S"9). 

Number • 

Percentage to Total • 

\ 
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II 

31 
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SI.No. 

WBSTBENGAL 

:u. Granthalob, 

NameofApDt 

S/I, Ambica Mootherjee Road. 
·8eIghIria, Z4-Parpnaa. 

22. W. New Man & Company Ltd.; 
3, Old Court HoUle Street, 
Calcutta. 

130 FIl'IIlII K. L. Mukhopadhyay, 
6/I-A, BIIDCbharam ~ LaDe. 
Calcutta-I%. 

Z4- Mn. Manjm,Ja, Bu,. & SeIJJ, 
128, Bow 8azu Street. 
Calcuaa-IZ. 

25- MIl. Mukerji Boot HOUleo 
Book SeIlex, 8B, Du1r LaDe, 
Calcutta. 

J;)ELHI 

26. JaiD Boot Ageucy, 
CoDnaught Place; New DeIhL 

21. Sat NaraiD & Sons, 
31,,1, Mohd. Ali Bazar. 
Mori Gate, Delhi. 

aB. Atma Ram & Sons, 
Kuhmere Gate, Delhi-6. 

3Po J. M. JIiDa & Brothen. 
Mod Gate, Delhi. 

JO. The CeDtnl Newt Aaeaq •. 
23/90, CoaIIaqbt PJ8Ce. 
NewDeJbL 

II. Tbe BqUah Boot Stale" 
1-L. Connaoabt an:... 
New"DelhL 

\ 

SJ.No. Name of Apnt 

32. Labhmi Boot Store, 
Po MUDicipal MaItet, 
Janpath, New Delhi. 

330 8ahree.BrotheII, 
188, Lajpat Raj Market. 
Delbi-6. 

340 Jayna Boot Depot, 
Chhaparwala Kuan, 
Kuol Bllgb, New Delhi. 

35- OzfoId Boot & StationeI1 eo.. 
Scindia HOUle, Connavaht Place, 
New Delhi. 

36. People>. Publishing House. 
Ranf JIwui Road. 
New Delhi. 

31. The United Boot Aaeac7. .s, Amrit Kaur Marier, 
PahaI Gan;. 
New Delhi. 

38. HiDd Boot House. 
82. Janpath. New Delhi. ' 

39- Boot wen. fc,:;:t Niranbri ColODJ. . _yCamp, 
DeIhi-9. 

~ Mfa. Saini Law PublflhiDI Co.. 
11199. CwadDi Chowt. 
Delhi. 
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